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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH ‘r;
s
D.A, NO. 2404 of 1995 -{’)

\__/

New Delhi this the 11th day of July, 1996

HON'BLE SHRI JUSTICE A, P. RAVANI, CHAIRMAN -
HON'BLE SHRI R, K, AHOOJA, MEMBER (R)

1. Vijay Kumar S$/0 Harish Chand,
R/0 422-H, Pocket-II,
Mayur Vihar, Phase-l,
New Belhi,

2. Peter Jirkey,
Fitter Grade Mechanic-ll,
S/0 Shri Anflus Jirkey,
R/0 145, Type-l1I, Press
Colony, Mayapuri,
Delhi, '

3., Kalu Ram,
Fitter Grade Mschanic-II,
S/0 Ishwar Singh,
R/0 65, Police Colony,
Sector-XII1, R K.Puram,
New Delhi, eoes Rpplicanio

( By Mrs., Meera Chhibber, Advocats )
~Vgrsug-

1. Union of India through
Secretary, Ministry of
Civil Aviation
Rajeev Gandhi éhauan,
Safdarjung Airport,
New Dglhi,

2, Director General Civil Aviation,
Office of the DGCA,
Opp. Safdarjung Airport
New Belhi, ?

3. Director,
Research & Development,
Technical Centre
Opp. Safdarjung dirport,
New Delhi, ses Respondants

( By Shri V, S, R, Krishna, Advocate )
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Shri Justice A, P, Ravani —
Applicant No,1 is serving as Supervisor whils

applicants 2 and 3 are serving as Fitter fochanio
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Grade-I11, The applicants contend that they dé\ﬂdé
have any chances of further promotion, All the

three applicants had made representations for

granting promotion to the grade of Aircraft
Maintenance Enginesr (AME), The representaticn was
rejected vide letter dated My 2, 1995 (Annexuro Fol),

Relsvant portion of the said letter reads as follcwai=

"The request of Sh, VYijay Kumar
Supervisor (CIMS) regarding exclusion
of Aircraft Mschanic Cadrs (3 posts
Rs ,1320-2040) and Aircfaft Weldsr
(1 post Rs,1400-2300) from the Shest
Mtal Cadre has been considersd in
detail by Administration and Director
Research and Development but cannot
be agreed to,

Similar representation from Sh, R.N,
Pandey, Chargeman on the subject was
received and replied after examining
it in detail (copy enclosed),"

2, The applicants have challengsed the legality and
validity of the aforesaid decision by filing this

0.A,

3. In response to the notice issuad by this Tribur2l
on behalf of the respondents feply has been filed,

At page 8 of the reply refarring to the grounds of
challenge averred in the O.A., it is inter alia

stated as follous ?=

"It has been amply made clear in the
aforesaid paras that the post of Aircraft
Mechanic cannot be excluded from Sheet
Metal Shop, However, it is seen that
after the post of Fitter fMechanic Grade I
was created in May, 1993, thers appears
to be need for revision of Recruitment
Rules/restructuring some cadraes in
Sheet Metal Shop, At present, Fitter
Mechanic Grade 11 (Pay Scals és.1150~
1500) is eligible for promotion for the
post of Fitter Mechanic Grade-I (Pay Scals
Rs ,1320~2040) after five years of serviza
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in the fesder cadre and for promotion
to grade of Supervisor (Rsb1400-2300)
Which is higher than the post of
Fitter Mechanic Grade 1 after four
years of service, Mpreover, the scale,
of the post of Chargeman (Rs ,1400-23007
which is the promotion post for the
post of Supervisor (Rs ,1400-2300) _is
the same as that of Supervisor, This
angmaly need to be rectified, The
Department of Personnsel & Training
will be approached for revision in

the Recruitment Rules,"

»

4., In view of the aforesaid reply, it is subnitted

on behalf of the applicants that the responcerys
should be directed to take further actions for
revision of the relsvant rules within stipulatad

period,

5. Having regard to over all facts and cirzcumstanscs

of the case, we are of the opinion that the ends of

P
g

justice would bs met if the application is dicposec of

by giving Follouing directions -

Respondents shall take follow up acticns 29
averred by them in the reply paragraph of ubich is

axt racted hereinabove, The folloWw up actiona as
N"“ )\t\ °)> N Mtywl praam—~t Gl

indicated in the reply&Fhall be taken by tho concornzﬁ.if"

respondent latest by November 30, 1996,

6. The 0.A. stands disposed of accordingly.
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( i;sgégﬁb%g§a,az”f (A, P. R2vanpi )
M T (A Chairman
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